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Employees Provident Fund

*508. gkri K. Haldar: Will the Mun-
ister of Labour and Rehabilitation be
pleased to state:

{a) whether it has come to the notice
of Government that many emp’oyers
in West Bengal do not deposit the
Provident Fund dues with the proper
authorities;

(b) whether 1t has also come to the
notice of ‘Gowernment that many em-
ployery in West Bengal have failed to

submit annual reports tg the Provi-
dent Fund subscribers among their
employees; and

(e) if so, the action taken thereon?

The Minister of State in the Min-
istry of Labour, Employment and
Rehabilitatior (8hri L. N. Mishra): (a)
Some employers have defaulied in the
payment of provident fund contribu-
tions to the Employees’ Provident
Fund

(b) The obligation to furnish the
Annual Statements of Accounts to the
members attaches tg the Regional Pro-
vident Fund Commissioner and not to
the employers As on 31st March,
1987, 24055 Statements of Accounts for
1965-68 remained to be issued to the
members,

(c) Legal and administrative action
has been taken to dea] with the posi-
tion disclosed by the answer to part
(a) above.

Joint Consulfatiflve Machinery

*509. Shri Yajna Datt Sharma:
Shri Jzgannatharap Josht:
shrl R. S. Vidyarthi:

Shri Hardnyal Devgun:

Wil' the Mimsier of Home Affairs
be pleased to state

(a) whether a meeting of the Natio~
nal Council of the Joint Caonsultative
Machinery of the Central Government
and 1ts employees was he'd on the
29th May, 1967; and

(b) if so, whether any agreement
was reached with the employees over
their demand and, if not, issues refer-
red for arbitration?

The Deputy Minister in the Ministry
of Home Affairs (Shri K. 8. Rama-
swamy): (a) Yes, Sir.

(b) There were I5 items on the
agenda of which & were from the
pravious meeting held on Janusry 30th
and 8lst, 1067, and had been referred
to committees of the National Council.
Of these 6 items, 5 were taken up at





